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In The Central Admlmstratlve Trabunal\
Calcutta Bench - ‘

OA 451 of 1996

Pregent : Hon'ble e D Purkayastha, Judicial Member
Hon'ble Mr. B.P. Singh, Administrative Member

Ge Rama Réo
-V

SeE. Railway

For the Abplicaht s Mr. Ae Chakraborty, Counsel

For the PFespondents: Mr. S. Choudhury, Counsel

He ard on 1 30-03-2001 ' ‘ - . Dgte of Order : 30-03-2001

QR DE R

D. PURKAYASTHA, JM

\ Ld. Counsel Mr. Chakrabolrfy on behalf of the applicant submits
that abplicant does not \&ant to proceed with the cases. So, applicatior{
may be disposed of. Accordingly, application is disposed of as being

not presseds Ld. Counse1~ Mre Choudhury folr the respondents is presemt-
The leftel* of the applicant dat.ed 24=9=2000 may be kept in record af ter

being duly, attested by the Ld. Counsel of the applicant.

( BeF: Singh ) z " ( D. Purkayastha )

Member (J) ’ ~ Membe r{ J)
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